Customs, Excise & Service Tax Appellate Tribunal
West Zonal Bench At Ahmedabad

REGIONAL BENCH- COURT NO.1

SERVICE TAX Appeal No. 10439 of 2013-DB
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HON'BLE MEMBER (JUDICIAL), MR. SOMESH ARORA

Final Order No._A/ 10183 /2023

DATE OF HEARING:31.01.2023
DATE OF DECISION:31.01.2023

RAJU

When the matter was called, Learned AR pointed out that the impugned
order is an order of Commissioner (Appeals) rejecting the appeal for non-
compliance of erstwhile Section 35F of Central Excise Act, 1944.
Subsequently, the appellant has compiled with requirement of Section 35F

while filing appeal before Tribunal.



ST/10439/2013
2. Considering the facts of the case and interest of justice, the impugned
order is set aside and matter is remanded to the Commissioner (Appeals) to

decide a fresh on the merit of the case.

(Dictated & pronounced in the open court)

(Raju)
Member (Technical)

(Somesh Arora)
Member (Judicial)
Palak



